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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 511/XC-S-1-20-40S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Aakasmikta
Nidhi (Sanshodhan) Vidheyak, 2020" introduced in the Uttar Pradesh Legislative Assembly on August 22,
2020.

THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT) BILL, 2020
A
BILL
Sfurther to amend the Uttar Pradesh Contingency Fund Act, 1950.

IT Is HEREBY enacted in the Seventy first Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Contingency Fund (Amendment) Short title and
Act, 2020 commencement

(2) It shall be deemed to have come into force on April 11, 2020.

2. In section 4 of the Uttar Pradesh Contingency Fund Act, 1950 affer Amendmentof
section 4 of
U.P. Act
"(14) The State Government shall on the commencement of the Uttar Pradesh no. XX

sub-section (13), the following sub-section shall be inserted, namely:—

Contingency Fund (Amendment) Ordinance, 2020 withdraw a further sum of six of 1950
hundred crore of rupees out of the Consolidated Fund of the State and place the
same to the credit of the fund."

Repeal and 3. (1) The Uttar Pradesh Contingency Fund (Amendment) Ordinance, 2020 U.P.
Ordinance
no. 6 of 2020

saving is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act as amended by the Ordinance referred to
in sub-section (1) shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act as if
the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The 'Uttar Pradesh Contingency Fund' has been established in and for the State of Uttar Pradesh
by the Uttar Pradesh Contingency Fund Act, 1950 and the limit of corpus of the Contingency Fund has
been increased to Rs. 600 crore by the Uttar Pradesh Contingency Fund (Amendment) Act, 1990.
Considering the increase in the stats's budget size over the years and to arrange extra funds to fight
COVID-19 pandemic, it was decided to increase the corpus of the Uttar Pradesh Contingency Fund from
Rs. 600 crore to Rs. 1200 crore. In view of the above, it was decided to amend the aforesaid Act.
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Since the State legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Contingency Fund (Amendment) Ordinance, 2020
(U.P. Ordinance no. 6 of 2020) was promulgated by the Governor on April 11, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

SURESH KUMAR KHANNA,
Mantri,
Vitt.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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